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New Delhi, this the 22nd April 1997

Hon'ble Qr. Joseip. Vsrghese, Vice=-Chzirman{J}

Hon'ble Shri $,P,Biswas,Member (A)

Shri Vipin Chgandra Joshi,
8/0 Shri BOC.JOShip
R/o 438, Pushap Vihar, Saket,

New Oslhi 110 017, ssofPatitionur

(By advocate Shri H.CeShzrmg)

Versus

Shri pashok Parthassarthy,

Secrstery, 4 ,

Ministry of Non-conventional Ensrgy

Sources, Block Noe. 14, CGO Complex, :
Lodhi Road, Now Dalhie. oo Respond

(By advocate Shri VSR Krishna)

ORDER (Oral)

(Or.Jose P. Verghese, Vice-chairman(3)

The order complained against onl,; conzging
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direction to consider ths applicant: for ro GAR .gLment
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in prefesrence to outsiders and those with hzving
length of service and grant him temporary ststug
in accordance with rules, in case they ars found

for reegngagesment,

lessar

fit

On behdlf of the respondents it is statad that

the petitioner has bgen re=-sngaged and it is ascurcd by

the counsel that‘;'tsmporary status, as and uhen

the R

applicant complestes ths requisite length of ggrvico, uilié’ﬁ.a

be conferred uponhime

In the premises, no further order is reduired in

this casee Hence, C.P, is disposed of granting liborty.

to the petitioner to agitate the matter if tampor
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is not conferred upon him in
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with rules. Notices issued to.the resgpondents cro discharg?
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(OreJose P, Verghzaa) fff';,;
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